CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
JA NO.1764/2003
New Deihi1, this the Z0th day of May, 2003

Hon’ble Shri Justice V.S5.Aggarwa)l, Chairman
Hon'ble Shri Govindan S5,.Tampi, Membeir{(A)

Dr. Ajay Kumar 5Sachdev
5/0 Shri P.K.Sachdev
R/C 8/6, vest Pate] Nagar
New Delhi—-110G03 - Applicant
(Service to be sffected through
Shri Satya Mitra Garg, 113-C, DDA
Flats, Motia Khan, Jhandewalan
New Delhi-1100585)

{By Shri 5.M.Garg, Advocate)

versus
1., Union of India, through its
secretary
Ministry of Health & Family welfare
Nirman Bhavan, New Delhi
2. GQovt, ot NCT of Delnhi, through its
seCcretary
Department oFf Health & rFamily wWelfare
5, Sham Hath Marg, Deslhi
3. Directaor

GB Pant Hospital, New Delhi .. Respondents
ORDER(oral)
Justice V.5.Aggarwal

Applicant 13 an Asscciate Professcr in the Govind

Ballabh Pant Hospitasd. By virtuse of the pressnt
application, he zseeks the Toillowing reliefs:-

{G) pass appropiriate order or direction,
directing the respondents nct o
continue the General Surgeons in the
auper 5Specialty Oepartment of G.I1.
surgery in G.3. Fant Hospital or
continueg to have two cadra systems
1N SuUper spscialty of G.I. Surgery;

{Cj pass an Grasi girecting the
Respondent Nos.1 & 2 to T311 up the
VAT 1ous genairal posts T the
ocepartment of G.I. 3urgsry in G.B.
Fant Hospital only by appointing
gualivied G.I. Surgeons against ths
LW posts ot Ganeral
surgsans/Teaching staff 1n the zasg

daepartment.,
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d, we had put toc the lsarned counssl
8 to how the present appiication with
d be maintainable., After hearing the
r  the applicant, we are o the
that ths application 18 not
is the rsitefs claimsd.
stance, the claim 18 that a directicon
the respondents not to continue the
n the Super Spscialty [Department of
ind Ballabh FPant Hospital or continue
systems in Super Speciatlity of G.I.
e System 18 continuing and L is  an
an or decision to continue ofF not Lo
a public ntersest litigation and,
a corresaponding retief is claimed by
ould be impraper Tor this Tribunal to
ation., In fTact, inter se betwsen the
Fetition NO.28072 of 72061 decided on
High Court on this proposition helid:
tion of the Tribunal 12 confined
of the Administrative Tribunals
bunal aitnough has besn Cirealtsed
f the Artsclie 323A of the
of India, itz Jurisdiction s
must act within the four corners
te. It, therefore, cannolt ga
e and assums the Jurizdiction oF
a 113 in the nature of public
ch 18 not contemplated under the
Tribunals ACt.”
reiiel as Cclaimed cannot be granted.
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5., Gecondly, it has been ciaimed that a direction should
e issued to 111 up the varicus gsneral posts 1 the
Department of &.I. Surgery in Govindg Ballabh Fant
Hoapital only by appointing gqualitised G.I. surgeons
against the two posts of General Surgeons/Tsaching staff
in the said department.
&, So Tar as this particuiar relief is concerned, action

pre—empting anything at this stage 1z not callsd for. NO
appaintmeant as yealt has b[een made. It would oe

pre-mature, therefors, to issue any such direction. The

applicant may, T 8o advized, at the propser stage take up

(vVv.5. Aggarwal)
Chairman




